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SH R I SH Y A M N A N D A N  M ISH R A: 
Sir, we arc not able to understand the 
statement made by the Minister. To 
r ^ a t , we want to understand the concept 
o f  the “ zone o f peace”  . This is our diffi
culty.

M R . SPE A K E R  : There arc similar 
difficulties for other Members also.

SH R I SH YAM N AN D AN  M ISH R A  : 
The hon. Minister has used the term 
“ «one o f peace.”  We want to under
stand that concept. Otherwise, this state
ment is not much of use to us.

SH R I YE SH W A N TR A O  C H A V  AN  : 
Sir, I agree with you that no questions can 
be asked by way o f a clarification. Shri 
Shyamnandan Mishra has raised a very 
fundamental question. On the zone of 
peace the Minister has stated that he has 
an open mind. I do not know whether 
it is open at both the ends. But we would 
like to know what commitments arc being 
made by the Government of India 
in this matter. Has he dearly under
stood the implications o f the concept o f a 
zone o f peace? What exactly does he 
mean when he says “ wc are prepared to 
consider it with an open mind ”  ? What 
exactly is the commitment? If he can not 
answer it now, or if you do not want to 
allow him to answer it now, possibly he can 
give the reply on some other occasion.

T h e  p r i m e  m i n i s t e r  ( s h r i
M O R A R JI D E S A I): Sir, may I say that 
it will be a wrong practice to raise a 
discussion on a C ^ lin g Attention Notice 
like this? I f  proper occasion is sought for 
this, I would not object to it.

SH RI SH Y A M N A N D A N  M ISH R A:
I am not breaking any new ground. W e 
want to understand the concept which has 
been proposed.

M R . SPE A K E R  : We wiU sec what 
we can do, but not on this occasion. We 
may find some other occasion.

SH R I SH YAM N AN D AN  M ISH RA : 
Sir, we have a right to seek a clarification. 
W e are not asking a question.

M R . SP E A K E R : I have already ruled
that no questions can be asked.

SH R I SH Y A M N A N D A N  M ISH R A  : 
The statoment is for the benefit o f the 
House. I f  the House is not able to under
stand a ftmtement made by the hon. Minis
ter, die House is perfectly entitled to seek 
the guidarvce o f t te  Chair asid a clarifica
tion f r ’m the Minister.

M R . SPE A K E R  ; There are other pro
visions o f the rules under which he can 
raise it.
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STA TE M E N T RE. C L A R IF IC A 
T IO N  OF C E R T A IN  IN FO R M A
T IO N  G IV E N  BY TH E  M IN ISTER 
O F H O M E AFFAIRS ON 20TH 
JU L Y , 1977 RE- RESI G N ATIO N  
O F JU S T IC E  D. S. M A TH U R  
F R O M  TH E  CO M M ISSIO N  OF 
E N Q U IR Y

TH E  M IN ISTER  OF H O M E AFFAIRS 
(SH RI CH AR AN  SINGH) : Sir, during 
the course of discussions arising out o f the 
statement made by me in Lok Sabha on 
the 20th July 1977 regarding the resig
nation ofjastice D. S. Mathur as the Com
mission o f Inquiry into the affairs o f the 
Maruti Group o f concerns, I had replied 
in the negative when Honourable member 
Shri K . P. Unnikrishnan asked the ques
tion “ Whether you have instituted any 
CBI enquiry into anything covered by 
his terms o f reference” . I wish to 
clarify that cases pertaining to some o f the 
matters covered by the terms o f reference 
of the Commission had been under unvesti- 
gation by the CBI under the normal 
process o f law even before the Commission 
was appointed. As members are aware, 
inquiries, investigations and latuiching 
o f prosecutions in respect o f criminal 
offcences can be undertaken regardless 
o f the fact that they may be the subject of 
inquiry by a Commission apipointed under 
the Commission o f Inquiry Act, 195a.


